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Interim Report in the matter of Original Application No. 540/2023 Niramay Jan 
Utthan Sansthan Versus U.P. Pollution Control Board and Ors in Hon’ble National 
Green Tribunal, New Delhi.  

 

Background 

 

 Hon’ble National Green Tribunal in Original Application No. 540/2023 Niramay Jan 
Utthan Sansthan Versus U.P. Pollution Control Board and Ors issued directions on 
12.09.2023. Effective part of the order states that :- 

  "1. The allegation in this Original Application is that the respondent industries in 
District Muzaffarnagar, Uttar Pradesh are generating polluting substance which is 
effecting essential aspects of the composition of atmosphere, soil and water. Further, 
allegation is that the villagers are dying due to cancer and cancer like diseases and 
some of the villagers are suffering from strange disease in which lumps are visible on 
their body. On account of pollution, they are also suffering from kidney failure, psoriasis 
etc. It has been alleged that the waste water by these industrial units is being 
discharged into sewers or dumped on low lying areas without any pre-treatment 
resulting into sewage pools, contaminating ground water, salinizing good quality lands 
around the village, and effecting the source of life and also creating health hazards. 

  2. In view of the allegation made in the application, we deem it proper to appoint a 
joint Committee comprising of Director deputed by Member Secretary, Central Pollution 
Control Board, Ground Water Department, Uttar Pradesh, Member Secretary, State 
Pollution Control Board, Integrated Regional Office, MoEF&CC, Lucknow and District 
Magistrate. The District Magistrate will act as nodal agency to coordinate between the 
Committee Members. The Committee will visit the site, collect samples, get the analysis 
done and also find out the extent, if any, of the pollution caused by these industries and 
their effect on the environment and health of the local residents. The Committee will 
submit the report within eight weeks by e-mail at judicial-ngt@gov.in preferably in the 
form of searchable PDF/ OCR Support PDF and not in the form of Image PDF...."  

 

In OA. No. 540/2023 it is mentioned that quality of atmosphere, soil and water are 
getting deteriorated and causing serious diseases due to several respondents including 
37 industries in about 17 villages (Nirana, Jansath, Dahkhedi, Tisang, Maqsoodabad, 
Bhikki, Shikhera, Dhandera, Bhandora, Shernagar, Sandhawali, Bahadurpur, Makhiyali 
Chandpur, Tigri, Mujhera, Vehalna, Jaroda, Bilaspur & Bahedi) in Muzaffarnagar district.  
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Steps taken by the joint committee for compliance of the orders of Ho’ble National Green 
Tribunal. 

1. Interactive meetings were held on dated 08.11.2023 and 24.11.2023, through 
video-conferencing regarding Hon’ble Tribunal Directions in the above Original 
Application.  The meeting was attended by officials from CPCB Head Office; Uttar 
Pradesh Pollution Control Board (UPPCB), Ground Water Department, Uttar 
Pradesh; Regional Office MoEF&CC, Lucknow and City Magistrate, 
Muzaffarnagar. Following discussions and conclusions were agreed upon by the 
joint committee members :- 

A) To find out the extent of pollution caused by the respondent industries and their 
effect on the environment & health of local residents, the monitoring plan and 
survey to be carried out would require inspection of each industry, inspection of 
individual villages and monitoring of drains as mentioned in the O.A. 
Approximately, 350-400 water/wastewater samples/Ground water samples) shall 
be collected and number of industries (37) to be visited and number of effected 
villages (17) are more, hence it will not possible to complete the inspection and 
monitoring of industrial units and affected villages in only one round. Monitoring of 
surface/ground water in affected villages as mentioned in complaint and drains 
shall also be carried out. 

B) Hence it was decided by the joint committee that for inspection of 37 industrial 
units and affected areas, five to six teams need to be constituted for fast and 
detailed inspection, collection of various samples. consisting of one official each 
from District Administration, CPCB, UPPCB, UP Ground water department & 
MoEF&CC for the inspection of industrial units and affected areas.  

C) It was decided that the analysis of collected water/wastewater samples shall be 
carried out by UPPCB. 

D) The pollution issues related to (i) plastic waste generation and is disposal, (ii) boiler 
ash, (iii) chemical substance used in manufacturing & its disposal (iv) freshwater 
consumption and effluent generation etc. shall be investigated during visit. 

E) Since this area has been developed as an industrial cluster, therefore, CEPI Score 
of the cluster may be calculated and monitoring of ambient environment such as 
air, wastewater & ground water shall be carried out to calculate CEPI. 

F) It was also suggested that information shall be collected from CMO regarding 
kidney, cancer patients/cases.  

G) Nodal Agency shall issue a letter to concerned departments for nominations of 
officials not below the rank of Scientist B from their respective departments for 
participating in joint inspections. A format may be developed by the joint committee 
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for collection of primary and secondary data from affected villages, for industrial 
units etc. 

H) A schedule for Joint inspection of 37 industrial units, 17 affected villages and 
drains shall be finalized by UPPCB and communicated to concerned departments. 

I) Nodal agency i.e. District Administration may be requested to take necessary 
measures to constitute the team to commence the inspection & field visit at the 
earliest. 

  Minutes of meeting dated 08.11.2023 and 24.11.2023 are annexed as Annexure 1 
and 2.  

In order to complete the above actions, Joint committee agreed that Hon’ble NGT 
shall be requested for more time i.e., about 06 months for compliance of its orders i.e., 
inspection/monitoring of 37 industrial units, 17 affected villages & drains and submission 
of joint inspection report. Nodal agency i.e. District Administration vide letter dated 
08.12.2023 issued directions to all concerned departments to constitute the team to 
commence the inspection & field visit at the earliest. Copy of the letter is annexed as 
Annexure-3.  

 Hence, it is humbly requested to permit for more time i.e. about 06 months for 
compliance of its orders i.e., inspection/monitoring of 37 industrial units, 17 affected 
villages & drains and submission of joint inspection report.  
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